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EFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELH]I
IN THE MATTER OF
ORIGINAL APPLICATION NO. 350/2024 (CZ2)

AMIT KUMAR AND ANR. ....APPLICANT
VERSUS
UNION OF INDIA & ORS. ....RESPONDENTS

ADDITIONAL REPLY TO THE ORIGINAL APPLICATION
ON BEHALF OF RESPONDENT NO. 7

It is humbly submitted by the Respondent No.7 as under:

1. That the issue raised in the present Original Application
is in respect of illegal mining affecting the flow of
Kasawati River in the Neem Ka Thana district of
Rajasthan and Mahendragarh district of Haryana. The
allegation of the applicant is that illegal mining is going
on the riverbed and deep-dug pits have been left behind
by the illegal miners which is affecting the very
existence of the river. It is also alleged that such illegal
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mining has also profound impact on the region including
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lowering of the groundwater level affecting the livelihood
of nearby communities,

It is submitted that the present additional reply has been
fled in continuation to the earlief Reply dated
05.07.2024 filed by the Answering Respondent in the
instant Original Application.

. It is submitted that, after the issuance of notice by this

Hon'ble Tribunal vide order dated 08.04.2024, the
answering Respondent vide its office letters dated
14.05.2024 and 25.06.2024 has forwarded details to the
SDM, Distt- Neem Ka Thana and requested to verify the
nature of the land where stone crushers are operating
and whether these unit are established on converted
land or not. That it was further requested by the
answering Respondent that in case there are
encroachment in Kasavati River then initiate appropriate
proceedings according to the Rules and intimate the
RSPCB for taking action against the industries
according to the Environment laws. It is submitted that
the answering Respondent has received report from the
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SDO, Distt- Neem KA Thana dated 09.07.2024 which is
marked and annexed herein as Annexure - R/M

4. That the answering Respondents vide its office letter
dated 07.05.2024 and 14.05.2024 had asked Water
Resource Department to provide information of the
industries and Mines encroaching the River Bed of
Kasavati River. It is submitted that the answering
Respondent has received reply dated 12.02.2025 from
the Assistant Engineer, WRD, Neem Ka Thana which is

marked and annexed herein as Annexure — R/2

5. Itis submitted that the answering Respondent vide letter
dated 07.05.2024 had also asked Department of Mines
and Geology, Government of Rajasthan to provide
information of the industries and Mines encroaches the
River Bed of Kasavati River. It is submitted that with
respect to query raised by the answering Respondent,
the Assistant Mining Engineer vide letter dated
09.07.2024 submitted its reply which is marked and
annexed herein as Annexure — R/3

6. It is further submitted that the Department of Water
Resources, River  Development and Ganga

[ATTESTED]| e
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Rejuvenation, National Mission for Clean Ganga held its
meeting on 06.01.2026 with respect to the Instant
Original Application relating to Kasawati River. Meeting
minutes are enclosed as Annexure - R/4. It is
submitted that the committee gave following directions
to the answering Respondent i.e. RSPCB

a) Details of correspondence and feedback as referred to
in the affidavit dated 05.07.2024.

b) To conduct water quality test, specifically relating to
uranium & ammonia and other parameters used for

bathing criteria.

7. That in compliance of the direction passed in the
minutes of the meeting dated 06.01.2026, the answering
Respondent collected samples for conducting the water
quality tests and results of the sample collected are
marked and annexed collectively as Annexure — R/5

8. That the instant reply has been supported by way of an
Qi

affidavit.
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
IN THE MATTER OF
ORIGINAL APPLICATION NO. 350/2024 (CZ)

AMIT KUMAR AND ANR. ...APPLICANT
VERSUS
UNION OF INDIA & ORS. --..RESPONDENTS

AFFIDAVIT IN SUPPORT OF REPLY

l, Sa~v 1 X i fS/o

To o Umith : currently posted as
N \Y)

&@mﬂ_@%ﬂu in __ givery , having its

office at _ Ro'girmal o, o]

Poorel ,‘.S} Ko , do hereby solemnly affirm

on oath as under:

1. That | am the.'dfficer Ihcharge on behalf of Rajasthan
State Pollution Control Board, and fully conversant with
the facts of the case and hence competent to swear on
this affidavit |
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B s by Y

- That I am filing a reply to the Original Application, the
contents of which are true and correct to the best of my
knowledge and belief and based on the document filed

along with the reply

i @10)

VERIFICATION

| the above named deponent do hereby verify that the
contents of the affidavit above are true and correct and no
material fact has been concealed.

Signed and verify on this _1Gy,_ day of Kaob. , 2026 at
SIKAR

... . Deépondent
- &t iRt
e (awto)

ATTESTED
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File No.:L-25012(11)/27/2024-LME NMCG
Government of India .
Department of Water Resources, River Development and Ganga Rejuvenation
National Mission for Clean Ganga

¥ Floor
Major Dhyanchand Stadiup,
India Gate. New Delhi — 110003

Dated 12" January, 2026

Minutes of the Meeting

Subject: Meeting in the matter of Original Application 350 of 2025 relating to Kasawati
(Krishnawati) River.

Date of meeting: 06.01.2026
Time: 11:00 AM

Venue: National Mission for Clean Ganga, New Delhi (Hybrid Mode)
Chair: Executive Director Technical, NMCG

Agenda

To review the status of encroachments,
compliance, groundwater extraction, and wate
River, in compliance with directions of the H
its order dated 02.12.2025 (Copy Attached).

mining/stone crushing activities, environmental
r quality issues in respect of Kasawati ( Krishnawati)
on’ble Tribunal in the matter of OA 350 of 2025 in

Procecedings of the Meeting

1. Background of the Matter:

At the outset, the background of the matter was placed before the participants. It was noted
that the Kasawati River is a historically and geographically recognized seasonal
watercourse which has been reported to be facing environmental stress
anthropogenic activities in its catchment area, resulting in ecological
adverse impacts on groundwater and local livelihoods. The
presence of Uranium and Ammonia in present case.

due to alleged
degradation and
applicant has alleged the

2. Submission by the Additional District Magistrate (ADM):

The Additional District Magistrate (ADM) briefed the meeting on the status of the river
and actions taken by the district administrat.ion. I? was stz}ted that the Kr.islmawatil/}(asawa(i
River originates from the Mothuka and Da{lba Hillsand is a scasgnal tributary of _the Sahibi
River, having a catchment area ofappr0x1{nately 288 square kilometres. The river ﬂm?-s
through several villages in the States of Rajasthan and lrllalwana and plays a CI'UCl‘al ‘role in
sustaining agriculture, biodiversity, and Ipcal communities. The ADM further informed
that time-to-time actions are taken against illegal mining, encroachments, and sand
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Nxet:;tlg: '?;ai?s:r?’ nlo mining lease ha§ been sanctioned in the Kasawati riverbed in the

fesued TGS in ths a. It was also subqntted tha‘t the Water Resources Department had

Resources, Risvs year 2021, and a joint committee comprising officers from the Water

as well ’ nue, and Mining Departments conducted field inspections on 17.01_.2023
el as on 02.01.2026 by Water Resources, during which no encroachments or illegal

mining activities were found near the river catchment area.

Decisions and Action Points: Latest report on encroachments and mining activities in and
around the Kasawati River

Submission by SEIAA;

The representative of the State Environment Impact Assessment Authority (SEIAA)
informed the meeting that KML files of project locations are carefully examined during
appraisal. Project proponents are required to submit a No Objection Certificate from the
Water Resources Department prior to consideration of grant of Environmental Clearance.
It was submitted that no Environmental Clearance has been granted by SEIAA in Sikar
District and Neem Ka Thana area due to several issues pertaining to the Aravalli region.
Only reappraisal cases are being dealt with by SEIAA based on DSR, and no fresh
Environmental Clearance has been issued in the said area.

Decisions and Action Points: A one-page note on the status of grant/reappraisal of
Environmental Clearances in the area

Submission by RSPCB:

The Rajasthan State Pollution Control Board (RSPCB) submitted that no Consent to
Operate has been issued to any unit in the concerned area. It was further stated that no
mines or stone crushers have been allotted or permitted in the Kasawati riverbed area.
RSPCB clarified that there are no water-polluting industries operating in the region and

that the industries present fall under the air-polluting category only.
Issue of Ammonia and Uranium in Water: The matter relating to the presence of

ammonia and uranium in the river and groundwater was also discussed. RSPCB submitted

that there is no industry in the area which could be a source of such contamination and that
no specific testing has been conducted by the Board in this regard. The State Water
Resources Department, RSPCB, and CGWB collectively submitted that no recent water
quality testing relating to ammonia and uranium has been carried out by them. In this
context, the Central Pollution Control Board (CPCB) quoted in the meeting that as per
CGWAB report of June 2020, the presence of uranium in certain parts of the region has been
attributed to natural occurrence. CPCB further stated that the permissible limit of uranium
in water is 30 parts per billion, whereas in Sikar District the level was found to be around
34 parts per billion, which is marginally above the prescribed limit.

Decisions and Action Points:

a) Details of correspondence and feedback as referred to in the affidavit dated 05.07.2024.

-



L
\ '10 f\f\‘)a\

pon®
826 © ion %,

ranium & ammonia anggies a

b) To conduct water quality lesl,. spc;:ciﬁcally relating to “SemO‘
parameters used for bathing criterid: A/baﬂ%e’
5 Discussion on Riverbed Encroachment and submission by Water R“"“"‘B‘::;i;
A
?lfg igmrxnee:)lft'.riverbed encroachment was discussed in detail durirlg, the mgetmg. In. this
regard, the ADM reiterated that as per the joint survey report and the mspectlofn cog@uct}eld est
by the Water Resources Department on 02.01.2026, no encroachment was found in the o0
72

riverbed or its immediate catchment arca.

Decisions and Action Poinls:
a) 10-year water level / Wate

and falling pattern in water stora
b) Details of check dams (status, obj
¢) Status of flood plain zoning exercise

[ available of Raipur Patan Dam to assess if there ar¢ rising

ge of the dam.
ectives, RCC/earthen)

6. Submission by CGWB:

The Central Ground Water Board (CGWB) informed the meeting that in Sikar District
there are nine groundwater blocks and the level of groundwater extraction is very high.
However, several regulatory and conscrvation measures are being implemented, including
Jal Shakti Abhiyan and water conservation works under MGNREGA. [t was further

submitted that CGWB grants permission for groundwater extraction exceeding 10 KLD,
while units drawing upto 10 KLD fall under the MSME category and are exempted as per

prevailing guidelines.

Decisions and Action Points: Details of schemes, regulations, and measures for

controlling over-exploitation of groundwater in the region.

All departments shall submit their respective inputs to the District Magistrate, who shall

compile the consolidated report & submit the same to the concerned authorities ';nd N\iCdG
< A

within 75 days i.e. 23.01.2026.

The meeting ended with a vote of thanks to the chair.



FORR-A
RAJASTHAN STATE POLLUTION CONTROL BOARD

REPORT OF THE STATE BOARD ANALYST
(See Rule - 24)

Report No. : 26424

Report On : 15/01/2026

| hereby certify that | Dr Manoj Kumar Meena, State Board Analyst duly appointed under sub
Section(3) of Section 53 of the Water (Prevention & Control of Pollution) Act, 1974 received on
the 08/01/2026 from Shri Bhag Chand Yadav, SSO, Sikar ,RSPCB Sikar a sample of Water
of Raipur Patan Dam , Village Khariya , Tehsil Patan, District Sikar Collected from Raipur
Patan Dam at Khasra No. 288 (27.764436N 75.962358E) Collected on 07/01/2026. The Sample
was in a condition fit for analysis as reported below :-

| further certify that | have analyzed the aforementioned sample on 15/01/2026 and declare the
result of the analysis to be as below :-

S. No. Parameters Result
1 Ammonical Nitrogen as N mg/l |Not Traceable
2 Residual Chlorine as Cl mg/l Not Traceable
3 Copper as Cu mgl/l Not Traceable
4 Zinc as Zn mg/| 0.085
5 Nickel as Ni mg/l Not Traceable
6 Lead as Pb mg/l N Not Traceable
7 Total Chromium as Cr mg/I Not Traceable
8 Iron as Fe mg/l - [Not Traceable
9 Cadmium as Cd mg/l Not Traceable
10 Phosphate (Total) as P mg/l 0.05
11 Fluoride as F mg/l 0.340
12 Faecal Coliform (MPN 13

Technique) /100 ml

13 ;c;tgl nfloliform (MPN Technique) 240
14 ;’:tsjl rPT(]jge/IldahI Nitrogen (TKN) Not Traceable

The condition of the seals, fastening and container on receipt was as follows : Intact

Date: \'b_;[ :54:
Reason: SeIfAt d
Location:
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Signed This On 15/01/2026

Dr Manoj Kumar Meena
} BOARD ANALYST
Rajasthan State Pollution Control Board
Head Office (Central Laboratory )

4, Institutional Area, Jhalana Doongari, Jaipur-302
004

Phone: 0141-5159648,5159607
Fax: 0141-5159665

Location:




RAJASTHAN STATE POLLUTION CONTROL BOARD
REPORT OF THE STATE BOARD ANALYST

Report No. : 26425

Report On : 15/01/2026

| hereby certify that | Dr Manoj Kumar Meena, State Board Analyst duly appointed under sub
Section(3) of Section 53 of the Water (Prevention & Control of Pollution) Act, 1974 received on
the 08/01/2026 from Shri Bhag Chand Yadav, SSO, Sikar ,RSPCB Sikar a sample of Water
of Kasawati River Anicut , Jalavala Kua, Village Kachera , Tehsil- Patan, District Sikar
Collected from Kasawati River Anicut at Khasra No. 276 (27.76045N 75.978579E) Collected on

829

FORM - X

(See Rule - 24)

07/01/2026. The Sample was in a condition fit for analysis as reported below :-

| further certify that | have analyzed the aforementioned sample on 15/01/2026 and declare the

result of the analysis to be as below :-

S. No. Parameters Result
1 Ammonical Nitrogen as N mg/l |Not Traceable
2 Residual Chlorine as Cl mg/l Not Traceable
3 Copper as Cu mg/| Not Traceable
4 Zinc as Zn mg/l 0.129
5 Nickel as Ni mg/I Not Traceable
6 Lead as Pb mg/l Not Traceable
7 Total Chromium as Cr mg/I| Not Traceable
8 Iron as Fe mg/I Not Traceable
9 Cadmium as Cd mgl/| Not Traceable
10 Phosphate (Total) as P mg/l 0.07
1 Fluoride as F mg/l 0.249
Faecal Coliform (MPN
12 : 32
Technique) /100 ml
Total Coliform (MPN Technique) '
13 350
/100 ml
Total Kjeldahl Nitrogen (TKN
14 ) gen (TKN) Not Traceable
as N mgl/l

The condition of the seals, fastening and container on receipt was as follows : Intact

Location:
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Signed This On 15/01/2026

Dr Manoj Kumar Meena
BOARD ANALYST
Rajasthan State Pollution Control Board
Head Office (Central Laboratory )

4, Institutional Area, Jhalana Doongari, Jaipur-302
004

Phone: 0141-5159648,5159607
Fax: 0141-5159665

Location:




HRd TP/ C&%l{LMENT OF INDIA
HIHT YRATY] YT H5% / BHABHA ATOMIC RESEARCH CENTRE
yyfaRofa ATt quT Hedich WHTT
ENVIRONMENTAL MONITORING AND ASSESSMENT DIVISION
AeT0T JERTRITT -
ENVIRONMENTAL SURVEY LABORATORY

JTGAHTET ISR 5¢ / RAWATBHATA RAJASTHAN SITE
q). 3l HIHFIR, dE-$Iel (9) — 323307
P.O. Bhabha Nagar, Via-Kota (Raj.) — 323307
W,/ Phone No. B 01475-233317, e/ Fax: 01475-233317,
g Ad/e-mail =1: sntiwari@npcil.co.in

1T ATSCRR Site/3. TH.UA.ESL/2026/32 ST Jan 23, 2026
fwg - wad urt F T § Qw9 e fRad |

Sub: Analysis report of uranium in surface water samples.

2
A, =)
€ seqyice OF

Ref: RPCB/RO-Sikar/Lab./Gen-9/2573 Dated 15/01/2026

This has reference to the request for analysis of uranium in two surface water samples (Labelled as
S-1 & S-2) submitted by Rajasthan State Pollution Control Board, Sikar regional office on 16/01/2026
at ESL, RAPS for measurement of uranium content.
The results of analysis are as follows:

|. Uranium in sample (S-1) : 5.4 + 0.6 pg/L

2. Uranium in sample (S-2) : 5.7 £ 0.6 pg/L
Method of analysis : Using LED fluorimetry Technique with MDA for total Uranium as 0.2 pg/L.

BIS limit for uranium in drinking water is 30 pg/L
(Ref. Amendment no.3, Feb-2021, IS 10500:2012) (\\A\‘K

b
m‘b

(S.N. Tiwari)

Officer Incharge
o
Regional Officer, iy
RSPCB, Shiv Singhpura Housing Board, - ---rIﬁ feraTiy
Newalgarh Road, Sikar-332001 T o wATITIITOR(
. . ; gata: v R L
Email : rorpeb.sikar@gmail.com = it T PRR
Tﬁ""-”‘.” v 12 R
-l“'ul- ,wati;:‘ of idia Ld.

Nuclear Power C-ur'{ qEavy JES.

ﬂ:':'ﬂbhata Rrajasthan

Cc: Through e-mail
1. Head, EMAD, BARC, Mumbai

2. Head, ESS, EMAD, BARC, Mumbai
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FORM - X

RAJASTHAN STATE POLLUTION CONTROL BOARD

REPORT OF THE STATE BOARD ANALYST
(See Rule - 24)

Report No. : 1718
Report On : 16/01/2026
| hereby certify that | Ms Poonam Kumari, State Board Analyst duly appointed under sub
Section(3) of Section 53 of the Water (Prevention & Control of Pollution) Act, 1974 received on
the 07/01/2026 from Shri Bhag Chand Yadav, SSO, Sikar ,RSPCB Sikar & Rakesh Jangir, JSO,
Sikar ,RSPCB Sikar a sample of Water of Raipur Patan Dam , Village Khariya , Tehsil Patan,
District Sikar Collected from Raipur Patan Dam at Khasra No. 288 (27.764436N 75.962358E)
Collected on 07/01/2026. The Sample was in a condition fit for analysis as reported below :-
| further certify that | have analyzed the aforementioned sample on 16/01/2026 and declare the
result of the analysis to be as below :-

S. No. Parameters Result
1 Free Ammonia mg/I NT
2 pH 8.74
3 Total Suspended Solids mg/l 7.9
4 Chemical Oxygen Demand 23

(COD) mg/I

Bio-Chemical Oxygen Demand
(BOD) (3days at 27° C) mg/I

6 Chloride as Cl mg/l 140

7 Sulphate as SO mg/l 45
Hardness (Total) as CaCO7

8 290
mg/l
Hardness (Calcium) as CaCO7

9 240
mg/I
Magnesium Hardness as

10 50
CaCO7 mg/l

11 Calcium (Titrimetric) as Ca mg/l |94

12 Magnesium as Mg mg/l 12.15

13 Total Dissolved Solids mg/l 497

14 Conductivity at 25° C umho/cm |799.4

Signature Not Verified

Digitally sign€ad by’ Pgonam Kumari
Date: 2026.01.16
Reason: SelfAtt
Location:
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15 Total Alkalinity as CaCO7 mg/l 280

16 Dissolved Oxygen mg/l 9.6

The condition of the seals, fastening and container on receipt was as follows : Intact
Signed This On 16/01/2026
Ms Poonam Kumari
BOARD ANALYST
Rajasthan State Pollution Control Board
Regional Office Sikar

Shiv-Singhpura Housing Board Colony,
Nawalgarh Road, Sikar-332 001

Phone: 01572-248009

Signature Not Verified

Digitally sign€d by Pgonam Kumari
Date: 2026.01.16 }6:40:22 IST

Reason: SelfAtt
Location:
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FORM - X

RAJASTHAN STATE POLLUTION CONTROL BOARD

Report No. : 1719

Report On : 16/01/2026

(See Rule - 24)

REPORT OF THE STATE BOARD ANALYST

| hereby certify that | Ms Poonam Kumari, State Board Analyst duly appointed under sub
Section(3) of Section 53 of the Water (Prevention & Control of Pollution) Act, 1974 received on
the 07/01/2026 from Shri Bhag Chand Yadav, SSO, Sikar ,RSPCB Sikar & Rakesh Jangir, JSO,

Sikar ,RSPCB Sikar

a sample of Water of Kasawati River Anicut , Jalavala Kua, Village

Kachera , Tehsil- Patan, District Sikar Collected from Kasawati River Anicut at Khasra No. 76
(27.76045N 75.978579E) Collected on 07/01/2026. The Sample was in a condition fit for analysis

as reported below :-

| further certify that | have analyzed the aforementioned sample on 16/01/2026 and declare the

result of the analysis to be as below :-

S. No. Parameters Result

1 Free Ammonia mg/I NT

2 pH 8.70

3 Total Suspended Solids mg/l 3.4

4 Chemical Oxygen Demand 19
(COD) mg/I

5 Bio-Chemical Oxygen Demand 1.86
(BOD) (3days at 27° C) mg/l '

6 Chloride as Cl mg/l 120

7 Sulphate as SO mg/l 33
Hardness (Total) as CaCO7

8 380
mg/l
Hardness (Calcium) as CaCO7

9 220
mg/I
Magnesium Hardness as

10 160
CaCO7 mg/l

11 Calcium (Titrimetric) as Ca mg/l |88

12 Magnesium as Mg mg/l 38.88

13 Total Dissolved Solids mg/I 478

Signature Not Verified A

Digitally sighe b,y‘P onam Kumari

Date: 2026.01.16
Reason: SelfAtt
Location:

i by el 7 S
et ':ﬂ-i:“-‘“
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Conductivity at 25° C umho/cm |803.5

14
15 Total Alkalinity as CaCO7 mg/l 340
16 Dissolved Oxygen mg/l 9.7

The condition of the seals, fastening and container on receipt was as follows : Intact

Signed This On 16/01/2026

Ms Poonam Kumari

BOARD ANALYST
Rajasthan State Pollution Control Board

Regional Office Sikar

Shiv-Singhpura Housing Board Colony,
Nawalgarh Road, Sikar-332 001

Phone: 01572-248009

Signature Not Verified

Digitally sign€ad by’ Pgonam Kumari
Date: 2026.01.16 }6:42:11 IST

Reason: SelfAtt
Location:

i by el 7 S
et ':ﬂ-i:“-‘“
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
IN THE MATTER OF
ORIGINAL APPLICATION NO. 350/2024 (CZ)

AMIT KUMAR AND ANR. ....APPLICANT

VERSUS
UNION OF INDIA & ORS. ....RESPONDENTS

AFFIDAVIT IN SUPPORT OF DOCUMENTS

1, | Son 48 ' , [S/o

Jo g‘.fn%ﬂ,\ , currently posted as
5 0% 106, in_ S1KaA , having its

office at Qoddemal (0,13)\‘}(‘;1,( R-Rp.C-d- Sikay

, do hereby solemnly affirm

on oath as under:

1. That | am theofficer ’lnch.arge on bféha[f of Rajasthan
State Pollution Control Board, -and fuI'Iy conversant with
the facts of the case and hence competent to swear on
this affidavit '

ATTESTED

B 20%

NOTARY PUBLIC
SHKAR (RAJ.)

i
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2. That | am filing a reply to the Original Application, along
with annexure - 1 which is true and correct to the best of
my knowledge and belief and based on the document

filed along with the reply

gnt
e @)
VERIFICATION

| the above named deponent do hereby verify that the
contents of the affidavit above are true and correct and no

material fact has been concealed.

Signed and verify on this _l4,, day of Egﬁ , 2026 at

SIKAR

Depondent
el SRR
’ e (o)

ATTESTED

NOTARY PUBLIC
SIKAR (RAJ.)
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